FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF AXIO CAPITAL PRIVATE LIMITED

1. | Name of Corporate Person Axio Capital Private Limited.

2. | Date of Incorporation of Corporate Person 29/08/2022

3. | Authority under which Corporate Person is | Registrar of Companies - Bangalore
Incorporated/ Registered

4. | Corporate Identity Number / Limited Liability | U65990KA2022PTC165494
Identity Number of Corporate Person

5. | Address of the registered office and principaloffice | New No-3 (Old 211), Gokaldas

(if any) of Corporate Person

Platinum, Upper Palace Orchards,

Bellary Road, Sadashivnagar, Bengaluru
— 560080, Karnataka, India
March 31%, 2025

6. | Liquidation Commencement Date of Corporate

Person

7. | Name, Address, Email Address, Telephone | Mr.Pranav Damania
Number and the Registration Number of the IBBI/IPA-001/1P-P00079/2017-
Liquidator 18/10164

Address: - 407, Sanjar Enclave, Opposite
Milap Cinema, S.V Road, Kandivali
West, Mumbai - 400067.

Email Id: - pranav@winadvisors.co.in
Contact No: - +91 98204 69825

April 30", 2025

8. | Last Date for Submission of Claims

Notice is hereby given that the Axio Capital Private Limited has commenced voluntary liquidation on
March 315, 2025.

The stakeholders of Axio Capital Private Limited are hereby called upon to submit a proof of their claims,
on or before April 30", 2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator in the matter of Axio Capital Private Limited.

Reg. No.: IBBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/311225/108058
AFA Validity: December 31, 2025

Date: 04-04-2025
Place: Mumbai


mailto:pranav@winadvisors.co.in
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LOSS OF SHARE CERTIFICATE NOTICE

TATA ELXSILTD
______Reg O TPB Road, Whitefield, Bengaluru, Kamalaka, 560048
Notice is hereby given that the Centificate(s) for the under mentioned Equity Shares of the
Company have been lost / misplaced and the holder(s) | purchasens) of the sasd Equity
hares have applhed o the Company to issue duplicate Share Carificatais).

Any person who fas & ofaim i respect of the said Shares should lodge the same with the
Company at its Registered Office within 21 days from this date else the Company will
proceed 1o issue duplicate cerificalels) to the aforesaid applicants without any further
intimation.

Folia Mo  |Mome of Shoreholder| No af Shares Distinctive Numbars |Certificate Numbers

From To

EXAOO0895%] 1. ASHOK KUMAR 200 (10511211 -10511310 45479
DOKANIA 12004811 12004910 60365
7, HITLATA DOKANIA |
Place: Mumbsai HITLATA ASHOE DOKANS

Diata: April 3, 2025

i

(Name of The Holder]

IZ=38 Repco Home Finance Limited

CORPORATE OFFICE: Alecandar Squane, No.2 (Dld Neo34 & 35), 3rd Flogr,
Sardar Patel Road, Guindy, Chennai-800032, Ph: (0&4)-4210 6650

POSSESSION NOTICE [EEliliE e al et

‘Whereas the unoersigned being the Authorised Officer of the Repco Home Financa Lid., under the
Sacuris=eton and Recanstruction of Financial Assets end Enfoncemernt af Securty Inberest Act, 2002 and
in exercisa of powers confamed under Sechion 13 (12) read with Rule & of the Secunty Interest
{Erfordameant) Rites, 2002 stuad a Demand Nalice on hi: dales menboned balow, caling upon fhem 1o
ey B Ak rradmlicrsesd in he rodic williey B0 clanes Irde [he carle of recespd of The said nolice,

Tha Bormowers, Co-Sarowers and the Guarsniors having feiled to repay the emolnl, nofice is heraby
giwen (o the bormowers. co-bomawars, gueraniars and the public in gerera that the undersigned has
taken possasskon of the properties described herein bebow in exercise of powers confestad an him
under sechon 134 of the said At readwith ke Do the sald ndes en this the 297 day of March 2025,
Tha Bormowess, Co-Barowers, Guaraniors end the public in ganeral are hersby caufioned nal 1o daal wilh
the propartias and any deakngs with $he proparies will ba subject to the charga of tha Repco Home
Fenance Limited, Following Branches for an amount and inbemess therean mentioned balow sgainslsach
aceoun.

‘W draw your aiendons o Sec 1 38) of the Securdsation Act a5 perwhich, no further sieps shall be takan
far frangier orsale of the sapursd assed, Fihe dues of the secured credior fogetherwith alioosts, charges and
axperees incurmed by secured cradilor are tendered by you & anylime bedore tha date fixed for sak or
trensiaraftha secured assal.

5.Ma.1: (Bannerghatta Branch) Berrower: Mr.Rakesh PP, Sio. Mr. Poovapga BS, No 151, 73l
Main, Sih Phase, WOC Road, Mahaganapaihi Nagar, Bangalors - 560010, Abso at: MM Ererprises,
NoL35 GF, Maraah Buliding, 6th, B Crass, 2nd Man, Snnivasanagar, Sngandharava Bangalars - 560011

Also at: Sile Mo 3a, Ass Nooddi2, Chikkabetiahall Vilage, Yelahanka Hobll, Bangaions - 560067

Co-Borrower : Mra. Ponnamma PR Wio Mr, Poovappa PS5, Mo 151, 151 Main, 5th Phase, WO Road

Mahaganapathi Nagar, Bangalore-560010 Also at) Site No3BA, Ass Noo3dl2, Chikkabettahall Vikage

Yedahanka Hobll, Bangalere - 560097 Demand katios Date: 23122024 Amcunt claimed as per demand
netice (A Ko, AHL 104 50259000498) Balng ¥ 50,56, 9940 with lurther interest from 18, 12,2024 oraands
A oiher s hanson, Amound Chasiandrg, £33, 04,0708k win fuiher indanas! Sorm 20,08, 3025 ot
andother costs Seracn.

DESCRIPTION OF THE PROPERTY: All thal pece and parce! of Residenlial Property
beaning Sile Mo 398, Kbatha Mo 136503423008, (he property comes undar he BEMP, Asseszment
M0 3402, situated &t Chikkabettahalli Village, Yefahanka Hobdi, Previously Bangalore Morth Taluk,
Presendly Yelahanka Taluk, measuring East to Wiest; 45+2002 Feel & Northfo South ;30 Feed, Total
measuring 1,275 SqFt, and bounded on the: East By Road, Wesl By Private Property,
North By: Prevale Property, Sowth By: Site Mo, 38

S No.2: (Bangalore Branch) Borrower: Mro b Prabha, Wio kK Bhasiar Readdy, Mood,
‘lenugapafaswemy Temple Road, 4t Biock, Dabommasandra, Vidyarenyapara Post, Bangalane - 550007
Alsp at; M'=.5.M.R Stetonsnes, Ko, 1085, Muktha Bulding, 18th Crass, Maleshwamam, Bangalons -
SEOOGS. Also at: Plal NoSd & 85 Ketha Moo 5951, Sy, Moo9d, Gangammanagudi Police Statian,
Smgepura Village, Yelahanka Hobli, Bangabore - 560014, Co-Borrower: Mrk.Bhashar Reddy,
Slo.Mr K. Subreamanyam Reddy, Mo 331, Venuvgopalaswemy Temple Rosd, dth Block,
Doddebommesandra. Widvaranyepura Post, Bangalare - 550047 Alsg at, M's. Anrapura Ardhra Mess;
Mo 100, Maruthi Magar, Kodigehalli, Bangakora - 580082 Also at: Plof Mo 28 & 55, Katha Mo, 8404851, Sy,
Mo8d, Gangammanagudi Police Sation, Sngapura Yilage, Yelaharka Holli, Bangalera - 560014
Guararmtor: MrB.Balaji, S'oBharathi Maidu, Mo 3334 Ird Main Raad, Sth B Cross, Mear UK
Enberprisas, Prakash Magar, Bangalars - 580021; Demand Nolica Dale: 28.12.2024; &mount claimed as
por damand nofice (MG Mg, 112188300352T) baing T 45,26 920 with furlher irdaras] fom 13.12.2024
amwards anid athar posts therson; Amount Cutstanding: T 41,57 65880 with further imerest from 28,00, 2025
anwards and ather casls thansen

DESCRIPTIOMN OF THE PROPERTY: All that piece and parcel of Corvarled Resdenlisl
orpperty bearing Site Mog. 84 and 85, farmead in Sy.No 94, Khathe Mo, 84/04-05 prasently within the
limil of BBMP Ward Mo.11, duly corversion vide arder Mo, BOS ALN SRINAIN)E-04, dated
0907 2004, 15s0ed by Deputy Commissiones, Bangalore Dislnct, for Agncullual 1o nen-agicufurad
residental purposa, sile measunng Eastam sida 80 f and YWesharn side B0 fl, and Mortham Sids 44 #t
and Southem side 56 1, Tolally measuring 3000 Sq.0, and maasuring 025 f with monsssing of AC
sheated reoled house, situated al Singapura Village, YelahankaHobli, Bangalore North Taduk, and
bounded on; East by Sita Nos. 83 84 and B, West by : Road, Marth by : Proparty Ma 93, South by :
Property Mo, 96

5.Ne.3: (ARB Bangalere Branch) Barrower: Mr.E Ramesh, St Erashatty, Ma, 2, Behind Bus
Siop, Suvama Megar, Doddabldarakatiy, Nagesandra Poal, Bangalore - 580073, Alsa at: Mikhi Fashions,
0.Mo 17, Thippsnghali Main Roed, Marenna Layout, Doddabidarsesi, Megasandra [F), Bangalare -
SE0068, Co-Borrower: Mrs 5.C.Ramya, Wio, E Ramesh, Mo, 2, Benind Bus Ston, Suvame Meoar,
Dioddatidarakalky, Magasandre Past, Bangalore - 560073, Guarantor: Mr.bataraja, Mo, Ta43, Bth Main
Rioad, 4th Block, Nandinl Layout, Bangalore - 560098, Also af: Karthik Eeciicals, Mo 25, M.G, Road,
Bangalara - S50001; Demend Mobice Dete: 11.41.2024; Amount claimed &3 per demend nalice (AdcNo.
2581050000227} being T 14,408,654 with further interest from 11112024 crwards and ofher costs
thereon; Amount Outstanding: ¥ 15,18,524% witn further interest from 28,03.2025 cowards and athsr
st thanean

DESCRIPTION OF THE PROPERTY!: All that piece and parcel of Proparty Site Mo, 7
formed in convered Sy.No. 53, converted vide Conversion Order beaning ALRMNIY ) SRE1204-15,
daled 2802015, ssued by Depuly Commussoner, Bangaloma, sibuaded al Doddabidarakallu
Village, Yeshwanihpur Hobdi, Bangalore Morth Talwk, pressnily within the Smits of BEMP
Measureing: East to West | 54 fest North to South © £0 feef Tetally measuring | 2160 Sg.feet and
bounded on the: Eastby: Road, Wast by: S8a No. 11812, Norlh by: Site Mo, 8, Southby: Silehe 259,

[Pursuant fo rule 3 the Companies (Incorporetion) Rules, 2014]
Advertizement to be published In the newspaper for change of registered office of the
company from one state/Union Territory (o another]

Before the Central Government
{Regional Director), South East Region, Telangana
Inthe matter of sub-sacion (4} of Seciion 136l Campanies Act, 201 3 and dause (3] of sub-rule (5o
rule A0 affhe Campanies [ Incerparation) Buses, 2014
AMD
In the madter of Sharajman Technologies Private Limited [[CIN: UT2900KAZ022FTC16TE18))
fraving it registered office at Na, 1314, 15t Floor, 3V Complex, Navodays Megar, Kothanur Main
Road, J Phagars 7ih Phasa, Bangaiare, Karrataka, india, 5E007TE
werreeen PERIbIGNEE

NOTICE
Motice is hereby given 1o the General Publs thal the Company proposes 1o make application
{0 the Central Governmeni under Section 13 of the Companies Act, 2013 seeking confirmation
of atteration of the Memorandum of Association of the Company in terms of the specisl
resplulion passed ai the Exlra-ordinary general meeling held on Monday, November 11, 2024

o enable -the Company ta change ds Registered Office from “State of Karnataka” fo
“Mational Capital Territory (NCT) of Delhi".
Any person whoss intsrest is Baly o be afacied by fhe proposed change of the regisiered offica o
ke Corrigany may daler ailheron the MOCA-21 poral iwwnw.mcapoving by filing invastor complaind
forrn of causa b be debwersd or send by regesterad post of histher objeclions suppaorted by an
affidavit stafing the nature of hizfher interaat and grounds of copoaion o the Regional Director at
the address Reglonal Director, South East Reglon, 3rd Floor, Corporate Bhavan,
Bandlaguda, Magole, Tattiannaram Village, Haywal Magar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangamna, within foureen days of the date of pubication of this notice with &
ooy iothe appicant company atits registered offica at the address menficned beimw;
sharaiman Technologies Private Limited
Wo, 1314, 121 Floor, 3V Complex, Navodaya Nagar, Kothanur Mam Road, J P Nagar Tth Phasze,
Bangalore, Karnataka, bndia, 560073
For ard on behad of the Applicant’ Petitioner
For Sharajman Technologias Private Limited
Sdi-
Shailesh Rajagopalan
Managing Director
(DIN: 01855598)

Date : 04.04.2025
Place : Bangalora

BEFORE THE HATIORAL COMPANY LAW TRIBUMAL
BENGALURU BENCH, BENGALURU
COMPANY PETITION MO,

COMNECTED WITH
COMPANY APPLICATION NO. CA[CAANS1BEN 2024
IN THE MATTER OF THE COMPAMIES ACT, 2013

ANRD
IN THE MATTER OF SECTIONS 230 TO 232 OF THE COMPANIES ACT, 20113
AND
IN THE MATTER OF SCHEME OF AMALGAMATION (“THE SCHEME") OF
GREEMLIGHT TECHNOLOGIES PRIVATE LIMITED, XPANDION INDEA
PRIVATE LIMITED, SECURITY WEAVER SOFTWARE PRIVATE LIMITED
AND APPSIAN TECH PRIVATE LIMITED AND THEIR RESPECTIVE
SHAREHOLDERSE AND CREDITORS,

GREEMLIGHT TECHNOLOGIES PRIVATE LIMITED,
A private Emited company incarporated dnder the provisions af the
Compandas Act, 1956 an 0% May 2007 beerng corparate dentification
numbar UT2H00KA200TPTC18R558 and having da ragistered office at
AR Heights. | Floes, LAT2, 5ih Main Road, Seclor-8, HER Layoul,
Bangalore, Karmalaka-360102.

. Jransferar Company 1/Applicant Company 1

EFANDION INDIA PRIVATE LIMITED,
A private limited company incarporated under the provisions af the
Companias Act, 2013 on 08 March 2020 and bearing corporate
idenfilicalion nimber of UTZR00KAII20PTC183658 and having ils
regislenad offica al AVRE Haights, | Floor, L2372, 5k Main Road, Saclar-
B, HER Layoul, Bangalora, Kamalaka-580102.

Transferar Company /Applicant Companyd
SECURITY WEAYER S0FTWARE PRIVATE LIMITED,
A private miked company incarporated under the provisions of {he
Companies Act, 2013 on 197 Septermbar 2008 and Bearing corporate
identilication rembar of UT2900KAZ00EPTC1B0E26 and having |s
regislenad office at L 372, Laved-1, 5 Main Road, Seclor-6, HSR Layoul,
Bangalore, Karnalaka-360102.

Transferar Company J/Applicant Company 3
APPSIAN TECH PRIVATE LIMITED,
A private miled company incorparaled under the provisions of the
Compansas Act, 2013an 037 July 2018 and baaring tonporaba sdenlificabon|
ramiber of LIT2SI0KAZCT EPTCT 14476 and havmg its megistersd oflice at]
L 372, Bih Main Road, Sectar-6, HSRE Lavout, Bangadore, Karnataka-
EROI0Z

. Transferee Company/Applicant Company 4

NOTICE REGARDING THE DISPENSATION OF MEETINGS OF

SHAREHMOLDERS AND CREDITORS OF THE APPLIGANT COMPANIES
PR L:iﬂlt:ul:iy gewen thid Oy an Groer dated the 25,00, 2025, the Bengaluru
Bench af the Hon'ble Mational Coempany Lew Tribungl has dispansad with
convening of the mestings of the Shareholéers and Crediors of the
Applicant Company 1, 2, 3 & 4 for the purpase of considarmg and approving

PUBLIC NOTICE

Mooce & hereby givanthat the fofla ne. 1084718 and
shive cortficale Mo, 212334 for 45 expuly share baaring
dtinctive na. from 13484778 (o 1319947825 siandingin
P e of Prom Enshen r e books of Llsrdech Comant
Lirmited hias paan lostmisplaced and the advartisar has
Applied To ihe Company Tof issue al duplicale share
corfificate in by Sornol, Any person whio hane daims an
e s shares shouit oo such daims wih he Conpany's
Regizirar and Transfer agent KFin Tachrolpgies Limited,
Sedecium Tower-2, ot 31-32 Gachinowdl Finandal Districl
Hyderahad- 500033 within 15 days from e dale of nofica
tatiry which tha company wil procaad tossue dupbcals
shging Gerficate in mspectaf fhe said shares
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FRIDAY, APRIL 4, 2025
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FORM A
PUBLIC ANNOUNCEMENT

fleguilation 14 of the Insalvency and Bankrupicy Board of india
(Voluatary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
AXIO CAPITAL PRIVATE LIMITED

1L | Mame of Corporate Person
2. | Date of Incorporation aof Comparate
| Person
3. | Authosity under which Corporate
Parson s Inoorporetad; Regstered
4. | Comporate dentity Numbes /.
Limited Liabdlity ldantity Nuriber
| of Corporate Person
B | Address of the registerad office
and princizal office Jif any) of
Corparete Person

| Axio Capital Private Limited.
26708/ 2022

' Registrar of Companies - Bangalone

| UBSHO0RAZ02ZFTCIG5A04

| Moaw No-3 {Oid 21 1}, Gokaldas Platinum,
Upper Palace Orchards, Ballary Road,
Sadashivnagar, Bengalury - SS00R0,
Kamataxa, India
B. | Liguidation Commencement | March 31st, 2025
| Date of Corporate Persaon
i. | Marme, Address, Email Address,
Teleghone Number and tha
Reglstration Mumber of the
Lipuidator

M. Pranav Damanka
IBBI/IPA-DOL/IP-POOOTE, 2017-18,/10164
Address: - 407, Sanjar Enclave, Opposita
Milap Cinema, 5.5 Rosd. Kandiali West,
Surmibad - A000ET.

Emall ki - pranaviwinadvisors.co.n

Contact ke - +91 98504 6a825

& | Last Date for Submission of Claims | Apeil 30th, 2025

Matice 05 hergby given thal the Axlbe Capital Private Limited has commanged voluntsry
ligusdation on March 31st, 2025,

e stakehasiers of Axbo Capital Private Limited are hereby called upon to submit a praaf
al thiir clairms, on or befone April 30th, 2028, to e ligusdator al the address menlioned
againstitamn 7.

e financial creditors shall sebmit el proof of clalmes by electronic means only. All other
sRakeholders may submil the prool of Claims in person, by post o by Slecirons: means.
Submession of false or misleading proofs of claim shaliattract penalties,

5D/

Pranav Damania

Liguidator inthe matter of Axlo Capital Private Limited,

Reg. No.: IBBL/IPA-B0L/TP-POOOT S,/ 2017-18,/ 10164

Auvthorisation for Assignment ("AFA"); AAL 1016402 31122 5/108058
AFAValidity: Deceomber 31, 2025

Date: 04-04-2025

Place: Mumba

IKF HOME FINANCE LI

rIKF

Home Finance

Section 13(2) and Amount claimed there under are given as under:

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, South East Region, Hyderabad
In the matter of sub-section (4) of Section 13 of
the Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
L-1 IDENTITY SOLUTIONS OPERATING
COMPANY PRIVATE LIMITED
(U74900KA2010PTC053951)

having its Registered Office at IndiQube

South Island, No.3,4,5,14,15,16 Sy No.32

Marenahalli, Il Phase, J.P. Nagar, 24 Main,

Ward-177, Bengaluru- 560078, Karnataka

......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the Company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company in
terms of the special resolution passed at the
Extra Ordinary General Meeting held on 13th
November, 2024 to enable the Company to
change its Registered Office from "State of
Karnataka” to the "National Capital Territory
of Delhi”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the ~ Company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, South East Region, 3'd
Floor, Corporate Bhavan, Bandlaguda, Nagole,
Tattiannaram Village, Hayat Nagar Mandal,
Ranga Reddy District, Hyderabad-500068,
Telangana within fourteen (14) days from the
date of publication of this notice with a copy to
the Applicant Company at its Registered
Office at the address mentioned below:-
IndiQube South Island, No.3,4,5,14,15,16 Sy
No.32 Marenahalli, Il Phase, J.P. Nagar, 24
Main, Ward-177, Bengaluru- 560078,

Karnataka
For & on behalf of
L-1 IDENTITY SOLUTIONS OPERATING COMPANY
PRIVATE LIMITED
Sd/-
ASHISH GUPTA
(DIRECTOR)
Date : 03.04.2025 DIN: 01669792

Place : Bengaluru

Plot No.30/A, Survey No.83/1, My Home Twitza, 11th Floor, Diamond Hills, Lumbini
Avenue, Beside 400/220/132KV GIS Substation, APIIC Hyderabad Knowledge City,
Raidurg, Hyderabad-081. Ph: 040-23412083. www.ikfhomefinance.com

The below mentioned Borrowers, Co-Borrowers and Guarantors have availed Loan(s) Facility(ies) from IKF Home Finance Limited by mortgaging
your Immovable Properties and defaulted in repayment of the same. Consequent to your defaults your Loans were classified as Non Performing
Assets by IKF Home Finance Limited and hence all its rights, title, interest, benefits dues receivable from you as per document executed by you to
avail the said Loan(s) along with the underlying security interest created in respect of the securities for repayment of the same. IKF Home Finance
Limited has pursuant to the said Assignment and for the recovery of the outstanding dues, issued Demand Notice under Section 13(2) of the
Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest Act 2002 (The Act). The contents of which are being
published herewith as per Section 13(2) of the act read with Rules 3(1) of The Security Interest (Enforcement) Rules, 2002 as and by way of
Alternate Service upon you. Details of the Borrowers, Co-borrowers, Guarantors, Securities, Outstanding Dues, Demand Notice sent under

DEMAND NOTICE
UNDER SECTION 13(2) OF
THE SARFAESI ACT, 2002

By: Remaining Portion of the Same Property Belongs to 1. Mrs Rita.G, 2.Miss Martina.A.

(1) Name of the Applicant: Mr. Sagaya Raj.G, Co-Applicants: 1) Mr. Kiran Raj.S, S/o. Mr. Sagaya Raj.G, 2) Mrs.Rajeshwari, W/o Mr.Sagaya
Raj. G, All are R/o. 12, 6th Cross Gandhi Nagar, Kodugondanahalli, Bangalore, Urban District Karnataka-560045.

Loan Amount: LAP: Rs.8,00,000/- (Rupees Eight Lakhs Only); Loan Account No: 1) LAP: LNPEE01020-210002460
DESCRIPTION OF THE IMMOVABLE PROPERTY

Allthe piece and parcel of Undivided 1/3rd share being Northern Portion of the immovable property bearing site No.12/1, Old site No.12, situated at
6th A Cross Gandhinagar Kadugondanahalli Village, Kasaba Hobli, Bangalore North Taluk, Bangalore, Presently comes under the limits of BBMP,
BBMP ward No.23, Old Ward No.94, Measuring East to West 40 Feet and North to South 15 Feet, in all Measuring 600 Square Feet, Along with
Building Construction Thereon and Bounded on: East By: Boranna's Property, West By: 25 Feet wide Road, North By: Kuppan's Property, South

Non Performing Asset (NPA) Date: 11.03.2025

Demand Notice Date: 21.03.2025

and payable as on 18.03.2025.

AMOUNT DUE: Rs. 7,41,163.92/- (Rupees Seven Lakhs Forty One Thousand One Hundred Sixty Three and Ninety Two Paisa Only) due

the Schema of amalgamation babaaen Greanfight Tachnalogies Privata
Limited, Xpandion india Prvate Limited, Securily Weaver Softviane Privale
Limited, end Apnsien Tech Prevate Limifad and their respecieea shaneholders

% Chola CHOLAMANDALAM INVESTHENT AND FIMANCE COMPANY LIMITED

iepmparate e - [l Crexd, Sapwer B (56 55 o Thima ) 1 il el ity om0 1

(2) Name of the Applicant: Mr. Chowdesha Puttaiah, S/o. Mr. Puttaiah, Co-Applicant: Mrs. Dhanalakshmi Basavaraju, W/o. Mr. Chowdesha
Puttaiah, Both are R/o. No.70, Toredoddi, ITTAMADU, Ramanagara, Near Tar Plant, Bidadi S.O, Karnataka- 562109.

and credilors

Any party aggrieved by ths Crder = entibiad to file miscallanacus application
i 1k insland Company Applcation. Futhar, the Applicant Companies arg

parmifled 1o e negessary Campany Palition far sanclioning the Schame)

of Amalgamation

CORRIGENDUM

Ploass rafar Sake MNalico under heading “E-AUCTION SALE NOTICE (Sale
Through e-bidding Cnly)” puldizhed = Financial Express. Bengalury
Edition on April 3, 2025 On the reference of M/ Mrs. Khan Jaan
Imean, (LAN : HUTDENAOOOO5525T), Kndly read the Reserve Price &

LoanAmount: LAP: Rs. 8,50,000/- (Rupees Eight Lakhs Fifty Thousand Only); Loan Account No: LAP: LNCHP03923-240008551

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of property bearing Site: 53/37, TMC katha 327/188, as per computerized form-3 TMC katha Assessment No: 399/327/
188/ 53/ 37/1, property No: 5981157601, Situated at Thoredoddi, Ittamadu Dakhale, Bidadi, Hobli, Ramanagar Taluk, Ramanagar District

Anubhay Gasl

Advocabs far Applcant Companies
M's PEMG Law Chambers, Advocales
179, Chitra Vikar, Dedhi-11009%
Email : anubhavgoel@pkmglaw com

Flace . Bengalury
Daled : 04.04.2025

Date: 29.03,2025 Authorized Offices, Repeo Home Finance Lid

Date : 03.04.2025

effect,

=441 |Earnest Money Deposil as 7 84,08,772/- instead of 2 93,43,080/- &
¥ BA0877 - instead of ¥ 9,24,308 - Seouertially, The other terms &
Carditions shall rermain unchanged

Place ; Ramanagara, karmataka

This  Mobice iz Senl In Supersession ol Our Earller Mollce
Dated 02.04.2025. Pleaze be Informed thal earlier Nolice dated :
02.04.2025 izsued umder under Rule & (6) and 9 (1) of the Security
Interesi (Enforcement) Rules 2002, stands withdrawn with immediate

E‘J"

AUTHORIZED OFFICER,

For Cholamandalam Investment and
Finance Company Limited

belongs to Puttaiah, South by: Road in Same property and Property belongs to Chowdesh .P.

presently within the limits of Bidadi TMC, measuring East to West 50 feet and North to South 30 Feet in all measuring 1500 Sq. Feet, along with
building constructed thereon, and bounded on. East by: Property belongs to Puttaiah, West by: Property belongs to Basappa, North by: Property

Non Performing Asset (NPA) Date: 11.03.2025

Demand Notice Date: 21.03.2025

payable as on 18.03.2025.

AMOUNT DUE: Rs.9,48,804.92 (Rupees Nine Lakhs Forty Eight Thousand Eighty Hundred Four and Ninety Two Paisa Only) due and

transferring the above referred securities by way of sale, lease or otherwise without our consent.

The Borrower/s and Co-Borrowers/Guarantors are therefore called upon to make payment of the above mentioned demanded amount with further
interest as mentioned hereinabove in full within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the
act to enforce the above mentioned securities. Please note that as per Section 13 (13) of The Said Act. In the meanwhile, you are restrained from

Date: 03.04.2025
Place: Bangalore

Sd/- Authorised Officer,
IKF HOME FINANCE LIMITED

The Indian Express.

For the Indian Intelligent.

| get the inside information

and get inside the information.

Inform your opinion
with investigative journalism.

S Thelndian EXPRESS

JOURNALISM OF COURAGE

financialexp.epapkin
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CHANGE OF NAME

I, ASHFAQ, Residing at Clo Rafig,
No 9 2nd A Cross, Hanuman Layout
Manorayana Palya, RT Nagar, Banga-
lore North, Bengaluru - 560032 Have
Changed My Name From ASHFAQ To
ASHFAQ MUNSHI, Vide Affidavit dat-
ed: 03.04.2025 before Notary SIVAKU-
MARA.M.N Bengaluru.

|, Pradeep Kumar.R, aged about
32 years, S/0. Ramesh, No. 171,
7th Main, 80 feet Road,
Doddanna Layout,
Subbannapalya, Bengaluru-
560043, do hereby declare that |
have changed my name from
Kanikaraj to Pradeep Kumar.R,
vide affidavit dated 03.04.2025,
sworn to before Prakasha .C,
Advocate & Notary, Bengaluru.

| MANJUNATHA AS/0
Anjanappa M R/0 271, 21st
Main Road, Srinivas Nagar,
Nandini Layout, Bangalore
North, Bengaluru,
Karnataka - 560096, have
changed the name of my
minor son TUSHITH M H
aged 06 years and he shall
hereafter be known as
ADITYA KIRAN M.

| KORUMALLI BRINDA EMRALD
ALIAS KORUMILLI MAHIMA
EVANJILIN ALIAS MAHIMA
EVANJELIN D/O K Srikanth, R/O
No. 49, 1st Main, 9th Cross,
Sambhram College, BHEL
Layout, Vidyaranyapura,
Bangalore North, Bengaluru,
Karnataka - 560097, have
changed my name and shall
hereafter be known as
KORUMILLI MAHIMA EVANJELIN.
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CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Covam Office : Chola Crest, Super B, CSA & (055, 4, Thiru Vi Ka Industral Estate, Guindy, Chennai-600 032.
=

—B00 RO DRUN (3O 9-LROM FVT ZRTWK)

émh

WGEDITNT.  OBE ddo&ﬁa‘{
%ﬁ@ Y

KOQS HL 10BNA0000552327 °ad~

S T0TS BER, T T TRERILRTDFT 0T
85,08 S TRRAWT. K030 TESRON QORI
£5DRRCTIN VBT FTED ToNR E3QFIONS
SUTEBESHOTD 9T wolY, BTN
mfozja%f SR §e3T Ror oNees S0
aoﬁrmb WBIT DOV, A5 T 3;&)

amos 03.04.2025
T ToTHRNT,
DT

BNTT. AT Qe AODZNY T @ M0 WHRMTE YIOINTH.
BRIZOTVO GPTOE 0Ty FTer®

3 Reudote §F WORF ReuSchTy (AWR0E 02.04.2025)
SHRRYHIB. B IHIO  RAuSOHRS
(T ZpeFrshol’) AT, 20028 Johzd 8(6) =3 IS
VROHY IFLNOT WROT ITRTHIT.

/- w@%e)é ©RT0,

30T O&uE

B0 QouSES,

TRTO @
TRFRIT TP

(GR w3 WROFTTH BROTET T QORI
(BohoFeos Ogdess’ Fzoh) dehRW, 20178 Aoy 14)

eiom BB F et ODERETS ToLwTT NSdRE,

L TpF e B0 IR w3cdn BN gdﬁﬂ.z@ Owedw®

2. | Fprdets 3&034 Nomwfos. 29/08/2022
[ALple):]

3. | ke desr geom NO% RO/ | OB ST BOTIT ~ Songedd
SROTHONELL, BHTT -

4. | mdprder wds Rosd/rens | UBS990KA2022PTC 165494

IR0 THTES X038,

5. | e desr Fgon Spc0TRONT | BoF 5036 3 (TEoD NOaj 211), RReROTE
530 By wmﬁ 33600 QPR | U0, Ewlf w,tm z%x-‘zx% m"f) o3,
(253) HRIBINT, Wored - 560080, smw z:ads

6. | prder  Jgod D3I | IwerE 31, 2025
$805T QIOT

7| @A, QweE,  wdeF Q%R | & agm"@ TERACIR

IBBI/IPA-001/IP-P00079/2017-18/10164
Q%7:407, FORT mwe;s‘ QR WUV
$ZO0T, IFR m POORO BOR, j:ovud
~7400067. wFhes Da: - pranav@winadvi-
SOrs.Co.in Koz3F NC&’; - 491 98204 69825

2e° 30, 2025

TRTed xoaﬁé )

Ogmderst
Seeoned :70;35

8. | 8, =9, RGP deded Hmw0T

@3ckat RS adaw OHe® Swuwfs 31,
Haos w’a ATBRNG.

w3cdat RS 3 Fer Ontns e Jrrdcx W gww Foosiond, ee® 30, 2025 omh eFm
dedey oo 7 0 iy FHA0Ae ARADY 9 B S R agio & mv\s 4
TOTAT OTITY 3:&) Y FRINT, SRR
SRS GEHgEmN, ‘ot Bwod T L mae a5

E) e
§ 78 B ) SE 3 TORYOE YoBHYR, FIHID

-

T TRRAGR

eucim RN B Fer’ O ARonnY sdenset.
oss; IEBIIIPA 001/IP-P00079/2017-18710164

aoimz:a%mn om0 (“AFA”): 001/10164/02/311225/108058

TR mssé Qfoud® 31, 2025

Qmog: 04-04-2025

:g#: mozid

2025 dotd FoHOBOT QERIODD, TWOORAT 0T B

MTV *SOSQ&)&

?)ﬁv et msa s Do
TOBIR), GIAFA I,

TIRETT WHORBRINTT 20 0 0083
22,7 TBUERYRNDITD 0TD.

I, Mary, aged about 31 years,
C/o. Prashanth, No. 4, 4th
Main, 4th Cross, Old bagalur
Layout, Bengaluru-560084, do
hereby declare that | have
changed my name from
S. Amalorpava Mary to Mary,
vide affidavit dated

|, Ginthiya Veronica M, aged
about 31 years, D/o. Maria Dass,
No. 12, 3rd Floor, 10th Cross,
Ganesha Karapa Layout, Oil Mill
Road, Bengaluru-560084,
do hereby declare that | have
changed my name from Senthya
Veronica to Cinthiya Veronica M,

Advocate & Notary, Bengaluru.

|, Ajith, aged about 29 years,
S/0. George, No. 43, 1st Main,
1st Cross, MV Garden
Halasuru, Bengaluru-560008,
do hereby declare that | have
changed my name from
Glinton George to Ajith, vide
affidavit dated 03.04.2025,
sworn to before Prakasha .C,

|, Akshatha Roseline.C, aged
about 31 years, C/o. Late
Chinnappa.K, No. 60, 1st Cross,
Patel Munitappa Layout, V.
Nagenahalli, Bengaluru-560032,
do hereby declare that | have
changed my name from
Akshita Roslin to
Akshatha Roseline.C,
vide affidavit dated 03.04.2025,
sworn to before Prakasha .C,
Advocate & Notary, Bengaluru.

03.04.2025, sworn to before
Prakasha .C, Advocate &
Notary, Bengaluru.

vide affidavit dated 03.04.2025,
sworn to before Prakasha .C,
Advocate & Notary, Bengaluru.
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| CHANGE OF NAME [l CHANGE OF NAME [l PUBLIC NOTICE

We, the undersigned bring to the notice of
the general public that our client Mr.Narashima
Murthy C, Residing at No : #53, rajeev gandhi
Nagar, Doddabidarakalu Village, Bangalore North,
Nagasandra, Bangalore, - 560073. He has lost the
Hakku Pathra Document No.24267, Dated:
20-08-1992 he has lost at Near metro station,
Accordingly he has lodged the complainant on
Bengaluru City, Dated on 03/04/2025, with
E-LostreportNo.1549418/2025.

SCHEDULE PROPERTY : Allthat piece and parcel
of the Property bearing property No.26,
Assessment No.6, Situated at Doddabidarakalu
village, Yashwanthapura Hobli, Bangalore North
Taluk, and measuring East to West : 13-0 Feet and
North to south : 40-0 Feet in all totally measuring
520 sq Feet, and bounded on East by : Kamalamma's
property, West by : Bylanjinappa's Property, North
by : Others property, South by : Road, If anyone
finding the aforesaid documents is hereby
requested to handover the same to our office at the
address mentioned hereunder.

HARISHA S, Advocate
No.2,1st Floor Byranna Building
Madanayakanahalli, Bengaluru-562 125.
Mobile : 90609 50265.
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